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be available.” The Committee in its 
annual report has suggested the Gov­
ernment to give more financial assis­
tance to universities so that a cadre 
of able scientists and technologists 
may be built up to take the country 
towards self-reliance. But this assis­
tance should be given to some selected 
institutions capable of making effec­
tive usq of that. It is unfortunate 
tint the national policy on education 
I'.:d not given much importance to 

n ’e education.

This kind of remark was also given 
by the National Committee on Science 
and Technology. Organisations like 
Bhabha Atomic Research Centre are 
already finding it difficult to get re­
quired number of talented youngmen 
who may contribute significantly in 
r~e research work. It is only because 

^terioration in research and train- 
rtand?rd nf our universities due to 

lack of facilities. There are more than 
30 advanced centres of research set up 
in various universities over the past 
15 years and several crores of rupees 
have been given to them by the Uni­
versity Grants Commission for the 
research work, but it is sad that their 
contributoion in this regard was in­
significant. Several institutions have 
become centres of favouritism and 
fradulent research. There is rivalry 
among top men. Many precious ins­
truments are remaining unused.

Therefore, the whole thing should 
be properly and carefully looked into 
by the Ministry of Education so that 
©ur institutions may be able to con­
tribute effectively in the field of sci­
entific and technological research acti­
vities required for national develop­
ment.

(x i )  S it u a t io n  in  K a s h m ir .

DR. KARAN SINGH (Udhampur): 
Under Rule 377 I wish to bring the 
following important matter to the 
notice of the House: —

Ever since the speech of the Jammu 
and Kashmir Chief Minister at Sri­

nagar on 13th July and his subsequent 
statements, there have been serious 
politicta1 developments in the State. 
On the 26th July there were clashes 
in Srinagar between some members 
of the Armed Forces and Civilians. 
As the matter is under enquiry, I do 
not intend to comment upon it except 
to express my deep sympathy for 
those killed and injured in the clashes, 
and also to re.affirm the magnificent 
role that the Indian Army has played 
in Kashmir for over thirty years that 
cannot be allowed to be tarnished.

Soon thereafter, certain secessionist 
and anti.nationai organisations seem 
to have come out into the open and 
are threatening an “Iran-type revolu­
tion” for the “ liberation of Kashmir’*, 
which is creating tension, particularly 
among the minorities in the State.

All this adds up to a potentially 
explosive situation. I, therefore, take 
this opportunity to urge that all necs- 
sary steps must be taken by the Gov­
ernment of India to see that secessi­
onist elements are not allowed to raise 
their heads in the sensitive border 
State. Jammu and Kashmir has a 
proud tradition of communal harmony 
going back many centuries, and I 
would renew my appeal that every 
one concerned must act with restraint 
and patriotism, placing the national 
interest above personal and party con­
siderations.

(x ii) Reported F a s t  by the Leaders  
o f  A k h i l  B h art iy a  M ith ila  
Sangh fo r  in c lu s io n  o f  M ith i la  
in the 8th  Schedule o f  th e  
C on stitu tion

SHRI BHOGENDRA JHA (Madhu- 
bani); Mr. Deputy-Speaker, Sir, with 
your permission, I would like to raise 
the following matter of urgent public 
importance: —

Several representatives and public 
figures from Maithili speaking region 
are undergoing fasts in front of the 
Parliament 'House at Boat Club to 
press for their demand of inclusion of 
Maithili in the Eighth Schedule of 
the Constitution, for enforcing the
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right of use of Maithili language for 
official purposes in the Maithili speak­
ing region under Articles 345 and 347 
of the Constitution and for early 
construction of multi-purpose High 
Dams at Barahkshtra and above on 
Koshi, on river Kamla at Sisapani and 
on Bagmati at Nunthar to eliminate 
floods and drought for good from that 
region and end power crisis in Bihar 
and rest of the country by providing 
8000 MW of cheap hydro-electric 
power. I do urge upon the Govern­
ment to concede the just demands of 
the fasting leaders and scores o f mil­
lions of Maithili speaking people to 
enable those on hunger strike to con­
clude their fasts. I do specially urge 
upon you, Mr. Deputy-Speaker, to 
take initiative to enable and persuade 
them to conclude their fast. I hope, 
with sympathetic persuasion, the fast­
ing leaders and their organisation, the 
Akhil Bhartiya Mithila Sangh, will 
agree to terminate the current fasts, 
(x iii) R eported insanitary Conditions 
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(x iv ) S u r p l u s  W aters  of  W est- 
f l o w in g  rivers in  S outhern 
S ta t es .

SHKI K. T. KOSALRAM (Tiru- 
chendur): The irrigation Commission 
constituted by the Government of 
India had made a thorough study of 
the river waten, particularly tĥ
waters of west-flowing rivers., going 
waste into the sea. In regard to the 
southern States, the irrigation Com­
mission had estimated that about 1000 
cmt. of water was going wraste into
the sea from the west-flowing rivers. 
Most of the rivers emanat? fronn 
Tamil Nadu and ^0w through Kerala- 
If this much water is harnessed, near­
ly one million hectares of drought- 
afflicted areas in Tirunelveli, Rama- 
nathapuram, Madurai and Coimbatutc 
Districts could be irrigated. The 
Government of Kerala had admit e 
before the irrigation Commission tna 
this much water was going waste itn 
the sea.

In pursuance of this r e c o m m e n d ®  

tion, the Government of India cons 
tuted a Technical Com m ittee! 
December, 1976, with Member (W  
Resources), Central Water Comim


